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Record of Proceedings

Learned counsel for the petitioner submitted that all defects in the
pleadingshavebeen rectified. Learned counsel further submitted that as per the
Commission's direction, copy of the petition has been served to Delhi Transco Limited.

2. Learnedsenior counsel for the respondentNos. 1 and 2 (BRPL and BYPL)
submitted that he got instructions from the respondents yesterday and requested to
adjourn the matterby one week.The request made by the learned senior counsel was
allowed by the Commission.

3. The petition shall be listed for hearing on 26.11.2013.
By order of the Commission
SD/-

(T. Rout)
Chief (Law)
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